tas  Butmdn Shell
I(Acdﬂiﬁﬂbn &te.) Bill
SHRIMATI SUSHILA ROHATGI:
‘Where the group goes into all those
aspects, that will be justified,
MR. SPEAKER: The question is:

“That the 311 further to amend
the Unit Trust of India Act, 1963, be
taken into consideration,”

The motion wag adopted.

MR, SPEAKER: Now we take wup
clause by clause consideration. There
are no amendments and, therefors, I
will put all the clauseg together.

The question is:

“Clauses 2, 3 and 1, the Enacting
Formula and the Title stand part of
the Bill."”

The motion was adopted.

Clauses 2, 3 and 1, the Eracting
Formula and the Title were added to
the Bill.

SHRIMATI SUSHILA ROHATGI.
I beg to move:

“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”

The motior was agdopted

12.40 hrs.

BURMAH SHELL (ACQUISITION OF
UNDERTAKINGS IN INDIA—RILL

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): 1 beg to
move; *

“That the BIill to provide for the
acquisition and transfer of the right,
title and interest of the Burmah
Shell Ofl Storage and Distributing
Company of Indiz Limited in relp-
tion to its undertakings in India with
-a view ‘to ensuring co-ordinated
distribution and utilisation of pet-
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roleum products distributeq and

marketed in India by the said com-

pany and for metiérg connected

therewith or incidental thereto, be

taken into consideration.”

The Government have declared their
intention of acquiring effective con-
trol over the oil industry, both in re-
fining and marketing as well as in
exploration and production of crude
oil.

The firs; step was taken in this
direction in March, 1974 when we
acquired the wssets and operations ol
ESSO in India. Recently an agree-
ment was signed by Government and
the principals of Burmah-Shell for
the purchase of cent per cent of the
share capital of Burmah Shell Reflne-
ries Limited and the transfer and
vesting of Indian assets and liabilities
of Burmah Shell Oil Storage and
Distributing Co. of India Ltd. With
the taking over of Burmah Shell,
Government would be assuming effec-
tive control of about 95 per cent of
the production and marketing of pet-
roleum products in the country. We
would, as the hon. Members would
know, be left only with the small
assets of Assam Oi] Company and the
Caltex which are owned and operated
by foreign oil companies. Negotia-
tions for the take-over and control of
both the Assam Oil Co. and the Caltex
are now going on and we hope that
progress will also soon be made in
that connection.

As the hon. Members would have
noted, this Bill refers only to the
acquisition of the distribution and
marketing operations of Burmah Shell
0il, Storage and Distributing Co. of
India Ltd. It is necessary to execute
this part of the total transaction by
means of legislation because Burmah
Shell Qj] Storage and Distributing Co.
of India is not a company which 1
registered in India. It is g branch of
a foreign company which is operating
in jts home in England. There may be

*Moved with the recommendation of the President.
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other branches of Bwurmah Shell
registered outside India. We ecould
have purchased the assets of the com-
pany but the transaction involved the
transfer of both the assets and habi-
lities, and in the latter, that is, to take
care of the liabilities, also it is neces-
sary that this House should enact a
law,

The Burmah Shell, ag is known to
the House, operates a refinery at
Bombay, which js conducted by a
company which is known as the
Burmah Shell Refinery Ltd. duly re-
gistered in India and having an
Indian entity. It is possible to pur-
chase the shares of Burmah Bhell
Refinery Ltd. by negotiation and with-
out recourse to legislation and this
Government proposeg to do it imma2-
diately,

Here it is necessary for me to ex.
plain very briefly the scheme of the
take-over of Burmah Shell,

In the overall interests, it is now
considered necessary that hundred per
cent of the Burmah Shell Oil Reflnery
and Marketing Company shoulq be
taken over. It is proposed, in the
first place, to take over all the Indian
assets and liabilities of Burmah
Shell Qil Storage and Distributing
Company of India Limited and to vest
them in the Central Government, The
assets include leases ang tenancy
rights held by the Burmah Shell Oil
Storage and Distributing Company of
India Limited in India. This Eill
provides that the Centra] Government
may, by notification, vest the assets
and liabilities in g Government com-
pany. As soon as the acquisition of
hundred per cent of the shares of the
Burmah Shell Refineries Limited in
favour of the Government is com-
pleted, thereby making it a Govern-
ment company, Indian assets gnd liabi-
lities of Burmah Shell Storage and
Distributing Company of India Limit-
ed will be vested by notification in
the Burmah Shell O0il Reflneries
Limited. At that point when both
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the operations gre completed, it is
proposed to change the name of the
Burmah Shell Refinery to Bharat
Refinerieg Limited,

Mr, Speaker, Sir, I will very briefly
now describe the scheme of compen-
sation, The Bill provides for payment
of compensation of an amount of
Rs. 27.75 crores as the principal amount
for the transfer and vesting of the
Indian assetg and liabilities of Burmah
Shell Oil Storage and Distributing
Company of India Limiteq to be paid
in instalments as shown in the table
—in the Second Schedule of this Bill.
The compensation for the sale and
purchase of hundred per cent share of
Burmah Shell Refineries Limited is
Rs. 8.25 crores to be paid on 30th
March, 1876. This is done by negotia-
tions. I repeat that the hundred per
cent share of the Burmah Shell Re-
fineries will be purchased by a pay-
ment of Rs. 9.25 crores. This amount
is payable to Burmah Shell in London
in pound, sterling converted =t the
State Bank of India exchange rate of
£ 54810 equal to Rs. 100, that is the
rate of exchange which prevailed on
the date of agreement when the nego-
tiation between the Government and
the Burmah Shell authorities ended on
23rd December, 1875 and an sgreement
was virtually concluded. The prin-
cipal amount would earn g tax-free
interest at 8 per cent per annum
which is in line with the prevailing
rate of interest We have not paid far
more, and we consider that less than
this will not be appropriate at the
present rate of interest prevailing in
this industry. The profits for the year
1975....

SHRI DINEN BHATTACHARYYA
(Serampore): They will be exempt-~
ed from the income-tax.

SHR] K. D. MALAVIYA: We have
taken that into consideration while
paying the compensation. I will come
to it later, The profits of Burmah
Shell, I might refer it for the benefiit
of the Hon, Member, you might note,
for the year 1975 would be retained
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by the Government. Thus, the bene-
fit of takeover would accrue from 1lst
January, 1975. But the interest cn
the principal amount, that is, Rs. 37
crores, would be calculated with refe-
rence to 1st January 1976. The rate
of interest will be calculated with
reference to 1st January, 1976, but
the profit from 1st January, 1975 will
go to the government company.

Hon, Members are aware of Govern.
ment’s declared intention gf acquiring
effective control over the oil industry.
This iz the second major step in thai
direction The purpose obviously is
to bring this strategic industry under
national control not only because we
think it should not be left in the hands
of the foreign ccmpanies but also be-
cause we consider the optimisation of
petroleum production and its utilisa-
tion gs of crucial importance to our
economy,

Various steps were taken which have
enableg us in theo last few years to
use to the maximum the refinery capa-
city and use it for the best purposes
that have to be there from the point
of view of consumption of petroleumn
products However, all these objec-
tives of enforcing product patterns ac-
cording to pur requirements are not
possible when ownership of such in-
dustries like the refinery are in the
hands of the foreign company. It mov
not suit them lu produce what suits
us in the country, and because a
foreign company mainly aims to work
for the sake of profits and does not
pay as much importance as it ought
to in the national interest, there are
always difficul'ie; experienced by
them and we also face difficulties in
enforcing the production of such things
as the country needs. So, from time to
time it has been noticed that produc-
tion pattern hag to be adjusted to the
needs of the nation and this is one of
the reasons which has prompted us to
control the functioning of the refinery.

In the case of Burmah Shell, we are
acquiring a versatile type of reflnery
which is capable of handling a wide
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range of crude oll and although its
current operating level is 3.75 millivn
tonnes per annum it is capable of
processing 5.25 million tonnes and
with a little odjustment here and
there we can increase the working
capacity of this refinery even tn 6
million tonnes. The refinery is also
able to handle upto 2 million tonnes
of Bombay High crude without any
substantial aleration. When the re-
finery belongs to us, soon after we will
provide some money to the nationa''s.
ed company to make suitable adjust-
ments with a view to treating Bombay
High crude oil preperly.

Now immediately, f{reatment of
Bombay High crude in a refinery is
a very important matter. Honourable
Members will kindly appreciate this
that if the versatility of the refinery
had not been theve, if ity suitahility
had not been adapted to Bombay
High crude we would have faced
some problem of expediting the refin-
ing of the Bombay High crude. The
production of Bombay High crude is
going to begin after two or three
months. We arc confident that from
March next wo shall start bringing
crude oil from Pumbay High and this
oil will be mostly treated in this
refinery.

Burmah Shell’s distribution and
marketing organisation is widely
spread over the country. Considered
from that point of view, it is a spe-
cial advantage to the nation to take
over ithe distribution and marketing
unit of the Burmah Shell. This mar-
keting organisation hag a vast net-
work; it has 5 port installations, 73
depots and 3,173 retail outlets, They
have been able to establish in such a
comprehensive manner because they
have been operating here for a vary
long period. They were the first
entrants in the marketing field. Thev
possess, therefore, a large number of
important and strategically located
retail oqutlets 12 major cities and
towns. As g matter of fact, Burmah
Shell accounts for slightly more than
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30 per cent of th= total retail outlets
in the country. Honourable members
will, therefore, ricuse realise that this
is a special advantage in taking ove:
such 3 vast nstwork of distribution
centres, which wwuld have been diffi-
cult for us to create in g small time
when we really reed them. At the
time of negotiatiois for takeover of
ESSO, the over-riding consideration
given by Government was for an
assured crude cil supply. Therelre,
the agreement and the patterns were
different becausz at that time the
advantage of owing and pricing of
crude oil was i{c the producing com-
panies than to the producing coun-
tries. Thati advantage having been
taken over now. ...

MR. SPEAKER: He may kindly
continue after iunch.

13 hrs,

The Lok Sabha then adjourned for
Lunch till Fourteen of the clock.

The Lok Sabha re-assembled after
Lunch at fourteen of the clock.

[Mgr. DEPUTY-SPEAKER in the Chairl

BURMAH SHELL (ACQUISITION OF
UNDERTAKINGS IN INDIA BILL
—Contd.

SHRI K. D. MALAVIYA: I was
referring to the overall advantages that
have accrued to the nation by the take
over of Esso, and later on Burmah
Shell. We have a special advantage
now because there is manouverability
in negotiating for the price of crude
also. It is no more the principal
domain of the o0il companies alone.
We can go in search of oil where oil
is produced also. But in this case we
must confess that we are facing diffi-
culties with the availability of crude
oil. The special advantage that we
are trying to take is to have a third
party arrangement by procurement of

(Acquisition ete.) Bill

crude oil where, within the overall
limit of 2.5 million tonnes of crude oil
pver annum the two parties, that is the
Burmah Shell from whom we have
taken over and ourselves, can negotiate
for the supplies of crude oil at a price
that is mutually agreed upon. This
arrangement would provide adeguate
flexibility, safeguards and option for
Government in regard to the price and
the suppfies of crude oil. I have not
much to say, Mr. Deputy-Speaker. The
interests of the employees as will he
evident from the clauses of the Bill,
have been kept very safe. Broadly
speaking, the provisions relating to
employees of Burmah Shell are cover-
ed in Chapter-III of the Bill. In terms
of the provisions contained in the Bill
every whole-time officer or other em-
ployee of Burmah Shell who was be-
fore the appointed day employed by
Burmah Shell in India or on deputa-
tion outside India shall on the ap-
pointed day become an officer or other
employee of the Central Government
or the Government company in which
the rights title and interest of Burmah
Shell in relation to its undertakings
in India have vested, subject of course
to the overall position of the Govern-
ment when an undertaking is taken
over as to what modifications are going
to be effected with regard to its ex-
pansion or retrenchment or other
things. All in all, therefore, we con-
sider the transaction we have agreed
upon or decided upon is very much
in favour of the nation. I would,
therefore, very strongly commend the
Bill for adoption by this House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
acquisition and transfer of the
right, title, and interest of the
Burmah Shell Oil Storage and Dis-
tributing Company of India Limited
in relation to its undertakings in
India with a view to ensuring co-
ordinated distribution and utilisa-
tion of petroleum products distri-
buted and marketed in India by the
said company and for matters e

R T F S R—
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incidental
considera-

nected therewith or
thereto, be taken into
tion.”

MR. DEPUTY-SPEAKER: Shri S. M.
Banerjee.

SHRI S. M. BANERJEE (Kanpur):
Sir, Mr. Raja Kulkarni's amendment
was to have come on Monday accord-
ing to Schedule. Unfortunately, Mr.
Raja Kulkarni js not present here now.
Unless these amendments are moved
by someone, they cannot be discussed.
I know Mr. Raja Kulkarni would have
been definitely here and he would have
moved the amendments,

MR. DEPUTY-SPEAKER: Who will
‘move the amendments now?

SHRI S. M. BANERJEE: The Minis-
‘ter can move them or I can move if
you give me permission.

MR. DEPUTY-SPEAKER: You go on
with your speech.

SHRI S, M. BANERJEE:; I have the
difficulty. ...

MR. DEPUTY-SPEAKER: I under-
stand your difficulty but I have to
go by the rule,

SHRI S. M. BANERJEE: Mr. Deputy
Speaker, Sir, I congratulate the hon.
Minister for bringing this legislation
before this House, though his action
was delayed. But there is no deny-
ing the truth that it is the most ap-
propriate action that Government has
taken. The day is fast approaching
when Caltex and other Oil companies
like. Assam Oil Company will also be
taken over by the Government. Sir,
he has already mentioned about this
during the course of his speech.
Before I come to the clauses. I want
to know what is the total amount of
profit which the Central Government
is going to take for 1975, because
clause 4(2) says:

“The profits earned by Burmah
Shell in reldation to its undertakings
in India from the 1st January 1975
shall be payable to the Central Gov-
ernment.”
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I say this particularly because they
are going to pay Burmah Shell an
amount equal to Rs, 27.75 crores.
Clause 8 also says:

“(2) Taxes, if any, payable in
India by Burmah Shell by reason of
the payment of the amount specified
in sub-section (1) shall be paid by
the Central Government to Burmah
Shell in Indian currency....” etc.

In accordance with the Supreme Court
judgment, we do not pay compensation
but we pay amount. Why are we
paying such a big amount? What is
the break-up? If something has to be
paid, let us pay just some token
amount. This foreign oil company has
bled our country white. So, I want to
know whether this amount cannot be
reduced. When general insurance com-
panies were taken over, we put the
same guestion to Mr. Chavan, the then
Finance Minister as to why such a
huge amount was paid, but he could
not explain. When such a huge
amount is paid, the very purpose of
nationalisation is defeated. This com-
pany has disposed of much of its plant
and machinery. According to the
Economic Times of 6th November 74,
in 1969 many giant-seized tanks and
the entire arrangements were sold to
Hindustan Oil Storage & Distribution
Co. Lid. In 1972 the Benzene section
of the company and 7 big lathes were
sold at lower prices. In 1974, a
Burmah Shell spokesman said in
Trombay that certain installations and
equipments,; were transferred, This is
all within the knowledge of the Minis-
ter Je also spoke in this House
abount it. The moment thev visualis-
ed that they could not remain in the
country for long because the public
opinion was so much against them. in
a very systematic and sustained man-
ner they started repatriating maximum
profits, with or without the knowledge
of the government., These foreign com-
panies always do that and when they
leave the country, they leave behind
nothing but junk. But in the case of
Burmah Shell, I congratulate the
Minister. Had Mr. Malaviya remained
the Minister in charge throughout,
things would have been different. But
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unfortunately any Minister who takes
a progressive decision is either trans-
ferred to a different ministry or is
retrenched. So, I do not blame the
Minister and I admire the courage of
his conviction. I wish him good luck.

What about the take-over of Caltex
and AOC? We understand negotia-
tions are going on in New York.

AN HON, MEMBER; New York?

SHRI S. M. BANERJEE: That is
what is reported in the papers. Some
officer will go to New York to negoti-
ate. I do not know what is in store
for us and what big amount we are
going to pay to them! Even if it is in
India, we do not want to negotiate.
We should negotiate so that the ulti-
mate gain is ours and not theirs. We
should not have a soft corner for these
foreign companies because they have
fleeced the maximum profit from our
country. With these words, I would
like to supnort the Bill.

Now coming to the amendments, I
would like to say something on the
amendments sought to be moved by
my hon. friend, Shri Raja Kulkarni.
On page 2, line 30, he says, after
“India” insert “as well as dues to be
paid arising’ out of any settlement,
award or decision in industrial dis-
putes pending on the appointed day in
respect of workmen or disputed cate-
gories of workmen in its undertakings.”
When he says that all the workers will
be taken over, then this is the safety
which is given to the workers. All the
workers should be defined, in any
capacity—permanent, temporary or
casual. Otherwise, what will happen
is that the interest of casual workers
will not be safeguarded. All employees
who are on the rolls on a particular
date should be taken over.

May I now invite your attention to
page 5. line 5 where after “Shell” you
have simply to insert “in any capacity
—permanent, temporary or casual”.
This is the most harmless amendment

I have seen in my life. Such an
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amendment was accepted when the
Bill for taking over of 103 sick textile
mills was passed. So, this amendment
of Shri Raja Kulkarni should be ac-
cepted to safeguard the interest of the
workers. Let Mr. Malaviya take this
amendment in his own name, we do not
mind. I am sure, Mr. Malaviya should
have a heart and he will accept these
amendments as his own.

With these words, I support the Bill,

st Uw ag’ qie: (JUTA=AT)
IITeAA ST, 7R FT IR agr O E F
T A FFAT & TLAFLT & gy
qIAT AT A HY | QTR ST FT A
aw & zfagma & atgear g 1 s ofT
waa 9ea &7 sfagr aw T SIEr
STAATT, S QAELAT F STIET ST,
®AT & ULHF® F, saw  fefaw
HT G318 AT SIF-9SATE T SIST
STANT JT WIRENT ST FT THLT FHET |
ag A FAT 33AT § USTeE o7
ga+ qifhe &1 5@, %I AT HI
qiaw, FAEH WIT 9TEH T ATs aF
qqT FEF AA9T | Tg FoAT 9T drEe
TFTIFE HET HTAT AT | A Fwars Jgr
FT oha g & g7 fad, ar s o 3o
Fa4T F7 GEEAfquAc gAT P, @ ¥
forgd #T1s wAAT 3T W FT AT AT

g

of 7 TG AT G T FAT I, IFA
T feqima M @A F 19 7
gasa fear fF @ gare agt g wf
EF uFnArmA & fag fefanr aam
I S F | IR Fe-FS AN FI
uar f3ar | 38 wod 39T § aIrad fw
o OFT WT Z7d4T T 0T a7 AT IFFR
g fFar maT wegiE &Er fefew
A T F AT aadT zeg MY FwL o
gars =4 fx e oty qdf gad
RO F AR TEART &7 F7 Fferer Fr1
XA/ AAT JGTR T A K7 T A q2r
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FT 97 SEOA KT HHWW FE I |
1965 ¥ IAT A FT TETH AZT AT
DEFRIFAET FT 9d1 a1 FT FHIfIAT FX
W AT | AR a7 Fal 7 gead grd
# A quafaafadt g 2% a7 759
¥ oY I FT a1 TAT W FIHT F
AT =TT W 7 )

g9 g7 #1 fgga qeagT 9vd( & A9
9t g€ 2, afFw wiw 9% @ qvrem
q 1 gH T 1T FT g7 A fwar fx
ZH IAFT OIT 00 | G HY qJIE AT
gfeam & gRAIET AT N AT 2
Y Y IAFT ATE GHTT FTTAE M5,

MR. DEPUTY-SPEAKER: What are
you talking about? I thought you
were glving us a learned speech on
the histery of oil exploration in this
country.

~

Y TR @17 Q1€ FET IEET
F qqr qaar fg

MR. DEPUTY-SPEAKER: The name
is very attractive.

M R "Wl qE€ F AT TG
FIAGT A7 Iy &7 g9y BT 97
FSgT F 1 7 AT AT 7, FfwT IT AT
UTEF A7 9T ¥, fregady 1 e
AET FATT T HITFH UAHARZ F7H F |
g gaA arfkz SadT I7T 91 97 &Y,
TS TF IFiA gqrv7 fwqqr oFgesrg-
Zog fxa1 2

FATAA T AIT FZ1A F I AAST
1 QbR F ary ¥ J1 g a0
Fr, IART IAT gAY IO1 AT 37 fE@T)
w7 g wadFr #we f@zq ¥ fefaa
AT F qT F Fiftwz fwar, &y
SEACICFARCIE IR T el ke S
AW H1 @I wifT TG 1 I g AT F>T
fr oo QY wET § qaw Ay o
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T H1H 9 F ©F GEET 47A718
A1 =tgar g fw 3= 7 g ffar v
HEE IR HECIE & G T R E e o
AGT HTATZH & JI3H AT T
7g 2, AT FIE I3 T AT 1 F g
STAAT ARATE o AT AT 75 fRam
FAM, HIT GIgT AT AT 1T, I |
fraar fewa g |

MR. DEPUTY-SPEAKER: Please
come to the Bill now. Negotiations
with foreign countries about oil ex-
ploration in this country are not part
of thistBill. (ome to the bill now.
What have you got to say about the
Bill?

SHRI R. S. PANDEY: it was part of
the discussions.

MR. DEPUTY-SPEAKER: I think we
are discussing the Bill, There has to
be a limit. I have listened to you
patiently. We are not talking about
crude oil and all. Have you read the
bill?

SHR1 R. S. PANDEY: No; crude oil
not with outside, but with Burmah-
Shell.

MR. DEPUTY-SPEAKER: I have to
call you to order. I have to c¢all you
to the relevancy of the discussions.
Please cooperate.

SHRI R. S. PANDEY: I will prove
my relevancy, Negotiation is going on
involving Rs. 37 crores,

MR. DEPUTY
whom?

SPEAKER: With

SHRI R. S. PANDEY: With Burmah-
Shell.

MR. DEPUTY SPEAKER: Negofia-
tion with Burmah-Shell? I thought
vou had finished with all that, so that
you have now come to the House with
the Bill.

SHRI K. D. MALAVIYA: Perhaps
the hon. Member is referring to an
arrangement, an overall arrangement
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that we propose to make with Burmah.
Shell with regard to the supply of
crude oil—that may have to be glven
by them or may not have to be—after
the refinerv has been taken over, One
of the provisions 1s that we will try
to have an overall agreement with
them—1f we agree—as they are willing
to supply upto, Le. from 0 to 2 5 million
tonnes of crude o1l, 1n the present days
of scarcity of crude oil, provided the
price and the quality are agreed upon.
This 15 one of the clauses of the pro-
posed crude o1l supply Agreement.

SHRI R S, PANDEY I hope you
have understood the relevancy. Since
the negotiation was going on with re-
gard to the question of crude oil and
the price 1s gomng to be fixed, may I
know the landed cost of the erude oil
which you are importing; and what
would be the difference? This s the
simple guestion 1 would like to put
the gquestion through you, Sir, to be
replied to by Malaviya Ji.

79 ag q@A1 9%A ¢ fFowm aw
et wifz a=i o« F71 78T ¥ |
AT FAT S FY RIS TEHUT HIT F
e &7 afe & A7 | e g 7
a1 5 F ey f ady aar awa €, 3@ gEr
QAL AR ITH AN AA A 5N A
¥ v ver feert st feam aw 2o s
argd & granfs g 7 7€ oy 3
f& 37 <z F FHAWH § 7 77 AT
FT 11 7012 a7 9rfwe g1 f=ar 79 &
forT g% wo F1 R ATTTANE 2ATATRT )

wa 7§ & a7 qu =EAT g fa o
¥ warar 3o fawa gwrd e
58 & 0 g1 9y ¥ AT 70 Sfewa A
fraareie ST e Ry 72 9TE) & faaa
aut W qfr 21 St 7w aga fF
uz o ¥ Wede 78 & &fFT & greEE
A TATTAIZATE Feg A uF eferfaqT
el g agTg e sad ¥ gwra
By TAMETET g1 WA A1 IR §ay
T fafamar g ? cw @ wwivw &

JANUARY 16, 1976

Burmah Shell 140
(Acquisition etc.) Bill
areF AG ¢, AfwT Jw y At arew B,
gAY R & 1 arew &, g
FIUIT FIAT AT AT I I qH ghar
2 gL AR IY T & fog gw AT FT
w g g feaw ot ¥ dow wfewe
g AMed ? ag w9at awrw & fow s
T FE AT EE?
Since o1l 15 the barometer of the
development of any country, we want
to know whether in five years' time we
are going to save that amount and, if
so. how. I want to know whether we
are going to have more Sagar Samrat
to explore o1l and thus make our coun-

try self sufficient. I hope this is rele-
vant,

W\ AIZeAT EEATRR  (T@IT)
ST aF AW A F IF HIAY FT ATAF
ZEH IT AT OGIE FTA & 1 AT FIH 98
& &Y strar wfem g afE 7@ gur
oq 37§ AGT 4% AW g1 VT ¢ wtv Ew
TN FIAGE FIAE | GTET AT Hrera 1T
WY & syfered AW FT qAT JTAT
A dggEFF I vy
A AN & T TEAT NFAT g )

gt a1 At a7 ? O = 3¢ a9y
¥ At ag Fmfooe as wer4r,
AT A FEL AT | AT e ware
g S TEY oY I #H AT A @ Ao
F AT R WIAR T4 39 7 7 (97 71
WIAw A4 | o8 (A %1 957 7 ag Hw
S frggfraamiEratr e 9L 2,
AR W OFAT T GHIW G &1 qE R
H17 F97 § ag qarar wr # frogwozA
fagelt 4 ¥e] #1 JoAETST TV 9T Y
&1 CAr AW Fr AT qrfat F gwEy
TH & HIT A F1 wifnw T =9 faw
&Y FATH T FZT 37 a9 F HrEz G-
fomwre & a1z 9w fgar war § afer
T F WIT 7 AT FET LT WRMEIERT
aferdt femmé geeft § 7 oY somEIT
AR I & faams 7 A€ waw gsmT
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war &, 77 AL TR T A wt
T FTWRET S gArk 3w & o7
areAcas Eatag RE S  faars
#E arr g ¥ sl &

FAT @TET ¥ 7y @A AR E
far e S § g Fro A 27 ST
T gIATAT & A7 97 Faar s
g AMF AT A FT A1 59 w1 fear
STAAT AT A W T E wfaw F ey
FATAAT, FHTT TIX F 7EF | I FT AT
Hed! AVAT FICREA § IT & o) 2
& 9t & wrgre 9% §a faar amem 9
AT T AL

TIF T A AN 47 qw oY &
te AT AT § IR QAT W FET A
wrq & AT It g2 W frar qmdar g
e T ararFn g ag it 6
F7IT TOT & FW AGT SN {38 A
qrge w2 It g7 e 397 g faw
g ¥ AT 9T | ¥ 6 FUT F 0T
AT B E 1 IR Y€ ¥ W1 IAEAT
gatar o 3X M7 a4z N TF 1 T @
¥z 78 A oW 2R For 6 gy W@
4 | sAfAn § #gAr g {5 areir St
qv 0 & QWA TH F1T K T VLR A
oo AT R E AR S T & | a7 Y
fagoly Aowmr &, =9 awfwi #5189
7 A0 TET AT # | W AT FEA
# f gw o= AN F ol gw
G0 77 AT FIAT AEA F IR 94T 5H
A ALY AT WA | T IS AE
T £ 7 WS F A 98 &g "
aeaFae e amt A IR Ay
S &1 Frtom &1 fF FE g oaw
FT WS Gl § A1 {6 aw amra
forg 2w qr A= & Afeew srror ot gTT
TEET qAT AL T AE | I FAEY
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o foar war fis g7 qw o w30
FATE GTEHTC AT AT ag ey ol
FAT & AfeT ot dw Ferr a7 wE
qraey A warE | W oA ar
FCETT AT G3T AT T 59 3o & A
ST @% 1 T8 Ferdt ¥10 W X R
afrTrT 20 W1 AN AR AT, WA
¥ FOE T Frh FfET A W @
a7 IFT TAT G FAT | T AT T T
fi =vr sl wro, gAY INET 9T ¢
Srfeper T TEY ST qE | WAL FAEN
oY T AF AT gFY | AT 7T 97
Tt & g IW FECAT B 27 FAT
gyar A % gt 9T fzar e
w A s aras ¥ g fem
W | HHY AGET A muA FIAS
¥ fear & fF 3ot v A 3, =
a1 F AT ¥ AT ¥ | IER A
aifaa ¥ A wiforwr #Y 2 oy gqw Fea?
oI &, AT 3w a5 e e sredt
¥ fr g T & A oY oy FEw Em
s A w R R § ) few wed @t
T & ¢, IEF I AR @ 1o faar
s, ®g # Q7 o faar st 1 fET
ait 7 For s @ gy T g
faar s afew g =l § R
JAM | ZH qVE A FHTL W AT HIIA
wFras @q fgar wmm o & qeAr
§ T AE N LA AW AT AT IA GET B
HIT H 7T, W A far w5 Ty
g9 3 2 F w7 A A dar awly
FT9 & Orowr o owlgwr § 7 o
AT W AITH WE F AR AT AT
TEr AAY t7 7w ot wrAmeer ¥ gw
wedt AnAw H oo & faems &) s
a1q a7 FE arey § afww geft ¥ a@
fagea & v A g & 517 F)
1T FT ag 21 Aifaat @ T awdr
IR ;% A1 & fermre aferdt <0
F T @At =iy
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(&t aAYzowe geaTE)
qeYETET ¥ AT ¥ ogay Far @
Iy g ATy &Y ok 3, ag wEAEE
gerer wad srrd AfET IR B
o ¥ Sy i wierTe T @ @ g
g At gy Fv (3) AR

“Nolwithstanding anything con
tained in the Indusirial Disputes
Act 1947, the Payment of Gratuity
Act, 1972 or in any other law for
the time being in force, the transfer
of the services of any officer or other
employee under sub-section (1) shall
not entitle such officer or other em
ployee to anmv  compensation or
gratuity under those Acts or such
other law and no such claim shall
be enterlained by any court tn
bunal or other authority”

T g A IT F THE KOG FI
OF feqr 1 aw FIE aFAGT T /XA
ayi oo 3 798 vorEi fradt o, aveTrE
ey famdr 41 w51 dfafada wm=r
fadr 41 wa a® glawm 37 F1 q@
foadt fr af zo 1 w5 fas 39 fawr
A 3eE g A frar mar & i wer
FET TET ¥ faq g@m W@ oAA-
wqTg 41 AT 5T A4T ENfY ) W17y
ot F1 59 & A7 7 F7E A4y 2 AT AR
FE T A7 7AFAT 1 A F qFE A5
A gz 7 T W oATA AT AE FF
Hrg AT 12 7 TET 0 AFT | 37 77
¥ oqrT q T AT g w7 fzar 7
gauAFa? fr g sqgfaisra
i, wlfgesr o fa3ey 7 § 9 w1 4T
AT AT AT OF TH SAGT T AR
OF 0F 4 747 AT A0 | 94T 95
Y 7 fo=z v for 7ac 41 71 747
T am g fr g 1 g fgg fr
ot gfawd qga famaT 4t 37 &1 W
o0 f& 7@ a8 wawr @ FIgA
g ar T @1 3% &) 3gr glewny
fomdr @4 fF adl 3@ 0 € fas
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g farer % 7T &, 9 P g wifgd ar )
ag 7gt g fgy e faeelt & wRet
#Y 7ETE I faar g I AT oy
#r wE o< Wor fzar wra o wgr &
af) & =gy 1 WE § grewifaw
9wz gt &, AfeT gw @y & fF gar
& AT gL AT 1 FarEAA fawar ;@
7 7ET gvar =rfed 1 s famelt vy wY
AT TIR WS 2, 7 997 F T4 97
JAAGT §, WEIT W FT Iq FT T G
qTrE g | gafad ore & aur v
F WY T owrfed

AFFDIT FHET A w7 Bt v ?
FYT S HT AT T F FOT FT qGA
R FIIT F IR F I Y
it fia A AT AF FT G IAAT | TE
g e & f9y o ¥ oFr W
37 Ferdt & fa=rs faar ? 30 7 8
foF 9 aF T 41 941 7 7T F7 {5 FT
g7 fFaA 97 Gded 9 39 37 aF
#1E qupraw 7 faar a1 qam frara
oI FT FAT |AMHEW | A7 FEGAT FUST
4T gMIT AWM A F 4L F 1 oATT AW
e Ay F7A q1 IW F A TG g
9 99 99 F2AT F wag & fay &
FTIE &R/ I X AW HT T GRATH
#r Frfmer 74 7 w7 & qradg ord
A At F 4w 720 fF gwd 97 1
wqq 7rg 7 7 foqr | 38 97 97 §Y
qUT A, WIT F Fr H AT Hgw F4ET
# iy | A & fF7 19w FHLg
gre faq1 38 &1 99 @1gq | zAfAd
a® Fgar 5 gw wox ¢4 W gE #
agr g & ¥ A wgar  fF w3
Feart v & § 1 Wy w1 I Fgw
g7 Q& mamlaez & F Ay o
T BT 91 I FE &AM KT T
#1 q IR & fir 9 ard A7 w1 €
Y W T I Fara
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SHRI CHAPALENDU BHATTA-
CHARYYA (Giridih): Mr. Deputy-
Speaker, Sir, we welcome the Bill for
its astute timing and we also appre-
ciate the tour ‘d’ horizon to which we
were treated by Shri  Malvivaji.
Minister for petroleum. In the course
of his speech, he not only went bread-
ly over the clauses but also gave a
backdrop which compelled us to con-
sider taking over the Burmah Shell
Refinery, its depots and storage.
marketing and ancillary installation
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facilities.

The international price of crude oil,
the differential price at which the
Burmah Shell was  purchasing and
selling the necessity of a middle-man
or a go-between, the promise of Bom-
bay High and other off-shore and on-
shore exploration, the versatile
character of the Refinery of Burmah
Shell which has necessitated its taking
with the promise of
Bombay High, possible shortfall in
refining capacity in the nex 2-3 years,
all these things were highlighted by the
Miniser. In fact, we have complaint
against him that he has tackled the
subject from all angles. leaving us
little or nothing to speak on though we
congratutate him for all that.

The quantum of
of Rs. 27.75 crores may  sound too
high. But the Burmah Shell has been
the oldest Company operating in
India with more than 3000 retail out-
lets, with their refinery and depots,
and it has a well-developed logistic
supply of its crude and products.
There are other products also which
are equally profitable and more so
then petroleum. So, ifrom all these
angles, this quantum of compensa-
tion is not too high a price to pay.
We can certainly take over anything
for once without paying any com-
pensation. But the compromise
always pays. One-time taking over
has always opened up a path bristling
with difficulties, pitfalls and even
dangers for other nations during the
last 50 years. From a broad point of
view, the compensation that has bheen
proposed in this Bill is reasonable.

compensation ol
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Secondly, I am happy to see that
there has been pay protection and
service protection for the employees.
I agree with one suggestion made by
my hon, friend, Shri S. M. Banerjee,
from the Opposition that once it is
taken over, the question of power
equation starts its play inside the
newly-found company and, as a result
of this, many of the low income em-
ployees. low cadre employees, suffer
most. You can always discipline or
bring any of these employees to heel
by long-distance transfer, as was urged
by the hon. Member who proceded me.
I hope, with wise leadership, direction
and guidance of Shri Malaviyaji, this
will not materialise and the employees
will feel as happy if mot more, asthey
were after the taking over and nationa-
lisation of this Company.

Sir, I can understand that, on such a
take-over, there will always be an
attack on the provisions of the Bill
from the Rightists and the Leftist in-
terests but, unfortunately, the extreme
Left also joins in such attacks and
somehow combines. although from
different angles and with widely
differing motives. The main issue
and the main feature of the present
scene is that we are on the eve of a
hreakthrough in production and in
exploration of oil. While our econo-
my was rocked very badly during the
last two years and a half because of
the four-fold or five-fold escalation of
crude oil price, if we can at long last
eliminate the imbalance of economy
resulting from the high price of crude
oil, T think we shall have done lasting
good to the economy of this country.

One point remains. Just now our
production is 4.5 million tons. There
was  stagnation for an interregnum
between the late Fifties and the early
Seventies and for that, we had {0 pay
through our nose a thousand to twelve
hundred crores of rupees annually in
scarce foreign exchange. Now we
also happy to see that while our
Natural Gas Commission is going to
step up its activity—it was Rs. 80 crores
or so and now itis Rs. 200 crores and it
may be 400 crores in  the course of
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another two years—I think that, with
this taking over of Burmah Shell all
the parts or components of the new
policy which has been enunciated and
the new dynamuism  which has been
shown by the Mimister for Qil, at long
last, we are within  sight of turming
the corner in the Indian economy.

SHRI ERASMO DE SEQUEIRA
(Maruagor) Mr. Deputy Speaker, Sir,
1t 1s good thing that  Government 1s
implementing 1ts announced policy of
talting over the o1l  exploration and
distribution 1n this  country. This is
something for which there has been a
long.standing demand and although,
as usual Government s fairly slow,
we are happy that at least it has be-
gun to implement the poliey 1t had
announced. I don't want to sound
Like a ‘spoilsport, but I find it my
duty almost everyday m the House
not to register a  protest against the
manner i1n which this House is being
taken for granted. As you all know,
it is our duty 1n this House to superin-
tend the disbursement of public money:
but if you look at this Bill, Govern-
ment comes forward and says to us
that ‘we want to acquire Burma Shall
and we are going to pay a price of
27 57 crores’ but not a woird is said
about how this figure was arrived at
and what are the assets 1o be taken
over; not a word 18 said about what
profits are going to accrue to Govern-
ment from the take-over of these
assets; not a word 1s said about how
interest at 8 per cent net of tax was
decided upon The figure 15 guite
large. On 30th March, 1977, we are
going to pay Burma  Shell §1513000
free of tax What would have been
the position if this interest was
charged to tax” It is a question of
remittance of  foreign exchange. If
Burma Shell 1s going to receive in-
terest, surely it should be subject to
the tax normally payable on that remit.
tance, so that the outgo of foreign
exchange is reduced?That is the law of
the land. I can understand repatria-
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tion of the value of assets. But the
provision about freedom from tax in
remittance, I cannot understand at all

iet us take the other thing. Com.
pensatinn is payable over a period of
only five years, that is, from 1975 to
1980. We all know that there have
been many cases in the warld, in
other countries, where similar toke.
overs have taken place, may be of oil
companies or of copper mines or of
other productive enterprises owned by
foreign companies, by multi-nationals.
Surely when a proposal like this is
brought forward before the House, it
would be the duty of the Government
to inform the House about how the
payments that we have decided upon,
the interest that we are paying and
the time m which we are paying com-
pare with the manner in which these
other take-overs internationally have
taken plece. Without such informa-
tion, how are we in this House to
judge whether Government has ac-
quired something  worthwhile or not,
whether (iovernment has acquired it
for a prive which is reasonable or
whether Giovernment has sold out the
interests of thiz country to a foreign
eompany I am not saying that it
has I an onlv saying that, with the
information that has becn provided to
me and to this House today, I have
not the foggiest i1dea. I had raised
this even hefore the alleged Emergen-
cy, it was when the textile mills were
taken over, and I have requested the
Rules Crmmuitee to go into this and
set some standard about what mmforma-
tion should Dbe provided to the House
in the case of such take overs If we
want this House to have any mean-
ingful giscussion, we must have some
tnformation on which we can judge.

I fully support that, once thig enter-
prise 1 taken over, the inierest of
every single workman working for it,
whether temporary or casual, should
he fully protected. And I would
strongly urge the Minister to accept
or to come forward with a simple
amendment making this clear beyond
any shadow of doubt. I am not sug-
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gesting that it is not his intention.
What I am saying is that, one the law
is passed and once it goes for imple-
mentation, we know from past experi-
ence that it is the letter of the law
that is followed and not any assurance
that is being given to the House. In
section 9 here, the interests of even
employees who are not citizens of
1ndia have been safeguarded. Having
done this much, what is the difficulty
about putting 1n an extra sentence to
ensure that the continuance in service
of everybody who 1s today working
for Burmah Shell and also his iocome
will be protected?

SHRI K. D. MALAVIYA: It is
there—‘other employees’.

SHRI ERASMO DE SEQUEIRA: As
I read. it is not there. I  would re-
guest him to look into 1it. If it is
guaranteed even generically, let us
make it specific and clear; let us not
leave any doubt. It does not look that
way to us. I would request the minis-
ter io look into it again.

One more point I wish to make, and
that is the fact that. as the hon. Minis-
ter knows—1I think, he will admit it—
the oil companies exploited not only
the consumers in this couniry but, in
many ways, the large net work of
small dealers., Everyvbody knows
tha! the margins that are available to
the dealers are very very small, piti-
fully inadequate. since the rise in the
price of  petroleum products, the
through-put has been  reduced sub-
stantially and is very difficult today
for a petrol pump operator in this
country, specially in smaller places in
rural areas. to keep body and soul
together Now that Government is
going, increasingly, into distribution
of petroleum  products, I would sug-
et ded dhey sivoold dnoeane dhe
marging of petrol pump  dealers and
make sure that they are given an
adequate return for the very necessary
service that they perform throughout
the country.
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ot afr e (zfror free)
uTeneT o, ga fadw Fegy &1 wfaagw
Fe & foag & »ff wrerfa off 1 qares-
ATE AT FEATE | W AW B
T a7 @ &, ag v fawr & oF WY
FEw § 1 faat wefrgt & foed
skl g fay, saa gy gafaa g
st dFT 7 W Er & fF qaer
wfawgw far mr &, ag wser gwr
¢ Afr % qoT wigy ¥ fr TEd
W w0 R & ) UF faeey wevd)
¢ ST I =T AT &, SHeT ST 4
Y T F@ AR IR
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a1 Y £ 7 g8 Fraaww a0 | sfafay
T T &1 wwaww far
2

Tat a6 3 Wi § 97 T /¥ g9,
uE. IR FT (FaaT 979@T § GE Y
w1 wF § 7 qar qfewd @
a7 & fewdde A fafaghe o7
g¥=1 ¥ awa § AT 7w fau ag gean
T Trfew

T @t # ¥ ux IAEew AT
argar g1 & fawelt F1 @A qmem 0
agi FAE o@ ¥ awt w9 AT OF WA
T fafeew 4 | I 97 1t fggam
& 77 & dm snad-faear ot &1 99
fegr &1 ow &Y fad ade Y Fmw
W ¥ AW QA urE w21 T
ag fafesw fwaw & a<r &, 78 aar
87 21 =3 & fan fggeam & faaan
Gar faar wr wite fadw & feaen dar
faar war, o WY gar A€ &1 5w faQ
3T A1 § T F v wfeg 1 w
FE FFAT & a5 99 &7 wudT JrIEE
oY, § 39 gwa § | afEw aw Ay
grarg | gufeafg Hg@ammar ST 9
Ut arr =ifgy | oW A AT
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[sft wir waw)
gt I TET AT ¥, AT I WY
feRat v amar 1 I fao i
qRA—fRrr—ar F gr adir F
¥ feryar a7 wifar | we g
ga fafeer & & A3z sraw 8
W Y TAT FrAT AT |

wn fazely weafaai & o1 9
v, ¥ Fagar, araf wifzs g7 T
#, 7€ 3t SEAE &) puiw A AT
ug & fo 37 fadeiy sefagi #F qrgamd
3% & (Fn s Esd) wurlt Wy
Y wrzgn faer o 2 1 359 ot FAdL
1 uifee AT 8, IT®T T QG AT
asa #1 fergema =1 18 e
ST U WY A48T F7 aFar 3 {7 fFe
faaeit 7 =¥ aT WFM@ #7149 qF |
Iq & fau ft ox fazen Feodt arfz,
ofs Az@s  ifaw & 771 gax
72T & Am F9 grTedy Sifaw wva
g, zq fou & S0 39T ARCT 9T FAR—T
fava $77 7)1 TH AT A7 AT F
T e

FOFIT 9 WqAT 27 FAE w4l
FRAIA AT | FH AT GUT T AT
w21 foasr o1 79, @ F w07
a1 oAl 7 a8 FI@EE 3T ¥ A1
weEs AT ¥ g, 39 #) waw
A FAT Ffgw | W ¥ "I A
faaar fagw, a8 a%7 & 7a1 91f20
mi G F AR ®E 077 TE )
Iq 1 & AF TEA & a¥gAr
z fow govrt & 3o FvEl & A A%
v Aq Srfaw A a1 £ 39 7 uelaw
Y @ & 7\t oow w5 w£rf qfam
w & gDy Ffe w fae Fvafaai
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7% faq agw grawmw 1 A
A e Fwfqgi ag 0f & grer W
e g famr s aifew
dot wERy qow @Y W W ;ga o
£a1 G2\ Frprers &Y sqerea w7, AT
#7 9A 43t 9T AT g A I gH A

WA WG A 9F a9T gW wrat &
qAE qT A% |

DR. HENRY AUSTIN (Ernakulam):
nMr. Deputy-Speaker, Sir, as I begin to
speak on this Bill, my mind goes back
to the early sixties when the present
Ministler for Petroleum visited my con-
stituency and when I,  as General
gecretary of the Petroleum Workers
Union presenied, in a reception
according to him, a memorandum de-
manding the ecarly Nationalization of
these foreign firms, T am very glad
and I pay a tribute to the hon, Minis-
{er for implementing the demand then
raised by the workers working in the
Petroleum industry

15 hes.

|MRr. SPEAKER in the Chai*]

If we see the origin and develop-
ment of this Company along with
other similar  companies like Esso.
which was formerly called Stundard
Vavuum 0il Company, or Callex and
other companies, we will find that
these foreign companies have carned
crores and crores of rupees by way ol
yepalrialion of profits and they have
drained the couniry and bled it white
while those who have been working in
this field, who have been serving the
country, serving the people, have been
runining their health by working in
this particular indusiry., Some of us
nave made cerlain cnquiries and in-
vestigations have found this one thing.
fach of thesc companices, that is.
Burmah Shell, Caltex, ESSO clc., had
heen also  partners of large cartiel
firms outside and in this deal they
have been making huge profits. That
means, for every consignment of crude
imported and refined in Bombay or
elsewhere, they had been making huge
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profits and this is over and above the
normal profits that they were making.
I am afraid this aspect of the situa-
tion that has not been taken into
account. I am not sure whether that
aspect of the situation 1s taken intn
account by the hon. Mimster in ealcu.
laling the compensation to be paid.
What 1 mean is this, Over and above
the profits made over the decades by
these companies., they have heen
making further profits hy way ol
manipulation outside by these com-
panies «nd  other c¢ompanies 1n the
purchase of  crude and by way of
manipulations <! price structure ete.
ele. So, if you take into account all
those surrepitious transactions, I am
nol sure whether this amount settled
reflects the justice involved in the
transaction,

Well, that apart, I congratulate the
hon, Minister for piloting thig Bill,
Whaen he became a Minister, at that
tinie, he assured us that 1t shall be
ome of his mam objectives, 1o see that
this sensitive segment of our national
ernomy would be brought under
national control. Much  waler has
flown under {he hridge sinee then.,
Petroleum prospecting, refining and
distribution and all these things are
very vital to us now. hecaugse, 1in view
of the very explosive situation aovw
prevatling in the middle.east and in
view of the general jnternation-
al situation, we have got to be self-
sufficient in petroleum production,
And, unless we have absolute 100 per
cent control of prospecting, refining and
tiistribution of these things, I do not
think we will realise our quest of self-
reliance. And =0, today, this bill will
mark an imporiant milestonein our
cuest for seli-realilance in our econo.
my, and I congratulate the hon.
Minister once again.

In this connection, I would like to
place before you certain problems be-
ing faced by the Petroleum workers.
¥You know, I have along with some
other friends, been serving their cause
for long. If you examine the situation
you will find that most of these wor.
kers contract heart and lung diseases.
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These foreign companies have been so
careless in this regard in that they
never cared for the health of these
workers, who have been working
there day 1n and day out. They inhale
thir gos and a  sizeable number of
them contract lung disease, esthma,
consumption ete. And this aspect has
Leen brought to the notice of the
authorities se.eral times. But I do
not ihink that private companies did
anything in this regard. except, opening
some little dispensaries here and there
and thing  hke  that. When  you
nationalise this industry, kindly see
ihat you apportion a portion of the
profits for proper proiective appliances
being given to them, laking care of
the psychological problems and other
cenvironmental problems.  After all,
these people are working under very
adverse circumstances and their in-
terests should be taken care of.

There is one uther point which 1
wish to stress. When you take over
this, please zee that these emplovees
do not suffer in any way. Please see
ithal the low-paid categories, Class IV
and such other ratcgormes. do not lose
anyihing. Please try {ov prolest their
interests by absorhing them in the new
compunies which  are likely to be
formed or some other agencies and
please =ec that they do not sufler In
any way in their emoluments and In
ather facilities enjuyed by them,

There is another point which may
not be strictly relevant to the subject
now heing discussed. We have to go
ahend with full steam, with accelerated
pace in respect of prospecting of oil.
Although it has been made clear that
there are various segmentis which are
likely to yield further oil, by indigen-
ous production, off-shore or on-shore,
after the successful propecting in Bom-
bay High, I do not think, this has re-
ceived that much of attention it de-
served. For instance, I want to bring
out the situation in my own State
where it has been proved by several
seismic surveys conducted by Soviet
experts and also by American experts
and other competent people thai there
is a tremendous scope for prospecting
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of oil in the Kerala coast, besides other
areas. That process also has to be
.started. It is estimated that Kerala
coast alone, if oil prospecting iz be-
gun, will add a considerable percen-
tage to the indigenous production of
-0il. I would only request that when the
foreign  distributing rompanies are
going fo be brought under national
control, kindly push up this scheme so
that we may produce more oil and
afford more employment for our men,
and, our national ecomomy will be
further enriched to that extent,

I do not want to infliet a long
speech and I intervened simply because
I felt it is my duty to congratulate the

"hon. Minister who, in a decade’s time,

has seen to it that this vital sector of
~pur national economy is brought under
national control and also the urges of
the workers in the industry in this
regard duly fulfilled.

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): I am
thankful to the Thon. Members for
pointing out  both  specifically and
generally some points  which I must
take nole of,

First of all, I will iry lo dispose of
ihe ecriticism that Burmah-Shel! dis-
posed of quite a sizeable quanlity of
1ts properties and that while negotiat-
ing we did not take care or notice of
it. There I would like to assure the
House that as and when the attention
of the Govermment was drawn or we
ourselves discovered that the proper-
ties of loreign oil companies, whether
it be the refinery or the distribution
net, have DLeen disposed of privately,
we nlways intervened. We called
them, we restrained them and either
we stopped it  totally or slowed it
down  appreciably. Sometimes, they
-did not listen to us, I admit. but. after
al!, laws of the land allow a private
Indian, a private citizen or a public
.company to dispose of its property in
the manner that he or it liked. They
kpew that something was coming up
and, therefore, it was between us a
.baitle of wits, between the Govern-
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.uent and the party. comcerned but we
can claim that we = succeeded quite
appreciably in restraining their hands
in the dispomal of their properties, A
reference was made by my friend, Shri
Shashi Bhushan. I was just informed
of it. Sometime ago mlso some people
informed me of it just a few days ago
and 1 have not made enough in-
quiries and 1 think during negotia.
tions those points were also tgken
note of,

There ig another point which is
personal. Some of the hon'ble
friends who are very kind and
extremely kind to me wanted to pay
a personal tribute to me. I do not
deserve any tribute or credit for any
work that was done over ten years
ago or even now. It is the policy ot
the Government, which manages
the affairs of the people on behalf of
the Parliament that is always and in-
variably responsible for the policy that
it prosecutes or implements, and they
ought to gel the credit or the ecriti-
cism of it. Tf any credit goes to this
Ministry for having discovered oil or
having taken a policy which ig lilred
by the members or the people or the
Parliament, certainly, the credit goes
to the povernment and the leader-
ship. Pandit Nehru who initiated
this prospecting for oil had the bold
vision to see that in ap industry like
the oil industry, exploration is some-
thing which should bhe within the
control of the people and the Parlia-
ment. I am only an instrument for
carrving out and implementing that
policy. Whatever might have come.
has come, due largely to the efforts
made by the citizens of this country,
the technicians of the ONGC ang the
leadership. I am only instrumental
on behalf of Parliament to have
carried out certain instructions given
to me by the Government,

I will now come to the point which
was made out by my friend. Mr.
Ismail. 1 feel that we do not deserve
that ariticism,
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With all the courtesies and proprie-
ties, the negotiations, I presume, are
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going and I suppose a8 soon as possible
we will be able to find a solution
which will be acceptable to both the
parties and, therefore, I will beg of
the House to give ug a little more
time so that we may be able to com-
plete the whole process of controlling,

Sir, I want to correct a notion on
the part of some of the hon. Members
that the policy of oil has only receni-
1y been revised with a view to cen-
trol it. It is not like that. Oil has
always remamed under public con-
trol but there were certain conditions
under which refineries were funce
tioning in this country and we did
not want to push them out just for
the sake of pushing them out. It was
only appropriate now that under the
present conditions we should take
them over with a view to muking
them more purposeful economic and
useful for the society.

So far as exploration is concerned
a point was raised by Mr. Pandey
and Mr. Austin that we are not doing
enough to search for more oil. We
are doing enough to search for more
oil. Bombay High has proved to be
a successful oil structure, This is
only one structure out of the 17 strucs
tures which are before us and which
are either in the first stage or in the
second stage or in the third stage or
in the final stage Sir, we just try to
scan the area and when we get hope
from certain regments of the basin
then we do detailed work, Then
after doing the detailed work, we do
more detailed work because we do not
want to waste money on drilling. Fi.
nally we come and start drilling in
order to ind whether our preliminary
investigationg were really justifiable
or not. 8ir, taking into account all
these there are several structures—
more than sixteen or seventeen—
where Government with the help of
ONGC or international oil companies,
we are trying to search for oil both
in the east and west. So far as Kerala
coast is concerned we hope that we
shall soon try to justify the aspira.
tions of our hon'ble friend. It is said
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that on the coast of Kerala also there
are such basins which are capable of
further attempt to investizate for oil
and as soop &8s our sewsmuc ship 18
available to go there~may be within
next six to eight months or, if not,
we will again hire another ship—
we wall gee that Kerala coast is also
immediately on our programme I
hope, Sir, I have covered most of the
points

The hon'ble Members are already
aware that our programme of produc-
tion of crude vil from Bombay High
& o advudt AP mallnr dannae Syt dhe
end of the decade We will produce
10 million tonnes or a little more or
shghtly less It will remain within
8 5 mulligon tonnes to 11 millwon tonnes
from that area by 1980

By that time 1t 1s my fervent hope
that we shal] discover more structures
and produce more oil and on land
also we shall be producing more qil
That 1s why I =aid, Sir, that there are
hopes that by the end of this decade
or early 1980s it 1s quite possible that
India might become self-sufficient in
the crude o1l for itz own refineries
The expansion of capacity of our
refineries 15 already getting more
and more quickl;y Mathura refinary
18 also comung up within three to four
years from now Tt will be capable of
refining 68 million tonnes of o1l

So I hope the House will support
the Bill just now befare it and accept
1t without further discussior

MR SPEAKER The question 13

“That the Bill to provide for the
acguisition and transfer of the
right title and interest of the
Burmuh Shell Oil Storage and Dis-
tributing Company of India Limited
in relating to 1its undertakings 1n
India with g view to cnsuring co-
ordinated distribution and wutilisa
tion of petroleum products distri-
buted and marketed 1n India by the
said company and for matters con-
nected therewith or 1ncidental
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thereto, be takeén Into coniidera-
tion™

The motion was adopted.
MR SPEAKER: We shall now now
take up clause by clause discussion.

There are no amendments {o clauses
2 and 3 The question is:

“That clauses 2 and 3 stand part
of the Bill”,

The Motion was adopted,
Clauses 2 and 3 were added to the Bill

MR. SPEAKER: There are amend-
Thents tabled to clause 4.

SHRI RAJA XULEKARNI—He 13
Dot here The question 1s

“That clause 4 stand part of the
Bilt".

The wmotion was adopted

Clause 4 was added to the Bull,
Clauses 5 and 8 were added to the Bill

MR SPEAKER There are amend.
Ments tabled to clause 9 Shri Raja
Kulkarni—He 1s not here There ae
Ng other amendments tabled So, I
Shall now put all the other clauses
together

The question 1s

“That clauses 9 to 20, The First
Schedule, the Second Schedule,
Clause 1, the Enacting Formula, the

Preamble and the Title stand part
of the Bill’

The motion was adopted

Clauses 9 to 20 the First Schedule
the Second Schedule, Clause 1, the
Enacting Formul:, the Preamble and

the Title were added to the Bull.

SHRI K D MALAVIYA I move:
“That the Bill be passed’
MR SPEAKER The question 1s;
“That the Bill be passed”
The motion was adopted



